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GOVERNMENT OF KERALA

kw (IegisletiorD) Deplrtment

NOTIFICAllON

No. 8445/Leg.D2 /2O17 ll.aw.

Dated, Th iruva n ant hapuram,

20th Chaithra. 1939.

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Govemor of Kerala is Pleased to authorise the publication in the
Gazette of the following translation in English language of the Malayalam
Language (Compulsory Language) Ordinance, 2Ol7 (S of 2017)

By qrder of the Govemor,

B; G HeruNoneterH,
Law Secretary.
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27th Meenam. ll92
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ffranslation in English of the "mooer oetruce e{r.rro (ail6erlkruto,
ec.er) acdoD:larcimy' published under tlie authority of the Govemor.l

ORDINANCE No. 5 OF 2017

THE MAI.AYALAM LANGUAGE (COMPULSORY LANGUACE)
ORDINANCE. 2OI7

Promulgated by the Govemor of Kerala in the year of Sixty-eigbth
. year of the Republic of lndia.

AN

ORDNAiCE

to proyide for teaching Malayalam as a Compulsory language in all
edubational institutions in the State and for matlers connected
herewith or incidenul thercto.

.. Preamble.-Wxe ne es, it is expedient to provided for teaching
Malayalam as Compulsory language in all educational institutioos in the
State and for matters connected hercwith or incidental thereto;

ANo Wuenem, the Legislative Ass€mbly of the State of Kerala is not
in session and the Governor of Kerala is satisfied that circumstanceg
exists which render it necessary for him to take immediate sction;

Now Tneneronc, in exercise of the powe$ confened by clause (l) of
Article 213 of the Cotrstitution of India. the Govenor of Kerala is
pleased to promulgate the following Ordinance:-

l. Short title and commencemen.-{t) This Ordinance may be called

the Malayalan Language (Compulsory knguage) Ordioance. 2017.

(2) It shall come into force at onc€.

' 2. DeJinitiozs.-In this Ordinance, unless the context otherwise
requires,-

l,l

,l
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(a) 'Govemment' m€ans Govemment of Kerala; ''-

(b) 'Educational Institutions' mean all Governrnent, Aided,
Un-aide4 Self financing institutions and all the schools functioning in the
State under the control of the Centryl Board of Secondary Education

lbnSf;, nAan Council of Secondary Education (ICSE) and other Boards.

(c) 'Prescribed' means prescribed by Rules under this Ordinance;

(d) 'State' means the State of lGrala.

3. trialayatam to be a compulsory language in all the schools in the
State.ll) Notwithstanding anything contained in any Act for the time
being in force or any rules or orders made there under, Matayalam shall
b€ taught as a compulsory language from classes first standard to tenth
standard in all schools starting from the academic year 2017-2018 in
the State.

(2) No restriction stitt te imposea for speaking Mahyalam in tlre
schools of the State either directly or indirectly.

(3) No boartl or notice imposing restrictions in speaking
Malayalam language in any manner shall be displayed or campaign
conducted for that purpose as provided in sub-section (2).

(4) In case stud€nts coming from other states Or foreign countries,
who pursue studies in the State and who frnd. it difficult to studv
Malayalam, may be eiempted ftom the Malayalam language examination
in the tenth standard.

(5) In the case of schools under Central Board of Secondarv
Education (CBSE), Indian Council of Secondary Education (ICSE) Boards
ac. coinpulsory Malayalam language studying shall be a pre condition for
granting No Objection Cerrificate ard the No Objecrion Certificate of
such schools.who have not provided for such compulsory study shall be
cancelled.



-rf I
(6) Compulsory Malayalam language study shall be made as a

condition for granting recognition for unaided Schools under the
provisions of Kerala Fducation Act and Rules.

4. Penalty Jbr violation of Prcvisions of Otdinunce arut Rules.ll)
The Headmasten of schools violating the provisions of this Ordinancc
and Rules shall be punished with a fine of Rupees five thousand,

(2) An Officer not below rhe rank of Director of Education
authorized in this behalf shall recover such fine from the said Hcad
Masters in the manner as may be prescribed,

(3) In the casc of unaided schools, the recognition of the said
schools shall be cancelled for three violationq of such nature and in the
case of schools under the CBSE, ICSE Boards, the No Objection
Cenificate granted to such schools shall be cancelled in the manner as
may be prescribed.

5. Power to make rules.-Tlte Govemment may, by notifrcation in
the Gazette, make ruIes with prospective or retrospective effect, for the
purpose of carrying out the provisions of this ordinance.

(2) Every nrle made'under itris Ordinance shall be lai4 as soon as
may be after it is made, before the kgislative Assembly while it is in
session for a total period of founeen days which may be comprised in
one session or in two successive sessions, and if, before dre expiry of the
session in which it is so laid o'r the session immediately following the
Legislative Assembly makes any modifrcation in the rule or decides that
the rule should not be made, the rule shall theresfter have effe<t only in
such modified form or be of no efiec! as the cas€ may be, so however
that any such modification or annulment drall be wirhout prejudice to the
validity of anything previouely done under that rule.

6. Remlvul oJ dilJiculties.-11) lf any difficulty arises in giving
eflbct to the provisions of this Ordinance, the Govemment may by order
published in the Gazette do anyhing not hconsistent with the provisions
of this Ordinance, which appears to them to be necessary or expedient for
renoving the difiiculty:
3l t245 lrj tT 97.
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Provided that no Order shall b€ madc under rhis s€ction Eftcr th€

expiration of two )aars fiorn the date on whic{r thb Ordimlp omer into

, force.

(2) Every ordcr publbhod under this scc'tion Sall' ag soon as m'y '

be after its prtblic.tion. bc hid bcforc thc L€gfulstivc Assembly'

P. SATI{ASIVAM, .-t
COYERNOR.

pUNtEO aND PU!!6rGD BY rl|E Slr?ftlNT€Nt liNT o]' q)vEl|x[l\T tlEsllcs
AT flIE CI)VEINIGNT.CEMRAL'IFSS. IIIIII'\ANANIIIAITJIAM. a)I?.


